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Mr. CHAIRMAN : The question

ar .

is :
-~

268. “That at the end of the Motion
the following be added, namely :—

‘but regret that the Address fails to
*  feel the pulse of the masses and note
their strivings and urges.’”

»

The motion was negatived.

MR. CHAIRMAN : Now I put the main

motion to vote.
|

The question is: " .

“That an Address be presented to the
President 1n the following terms :—

‘That the Members of the Rajya
Sabha assembled in this Session are
deeply grateful to the President for the
Address which he has been pleased to
deliver to both the Houses of Parlia-
ment assembled together on the 17th
February, 1965."”

R R
The motion was adopted,, ;.\
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MR, CHAIRMAN : The House stands
adjourned tll 2.30 in the afternoon.

The House then adjourned for
lunch at fifteen minutes past one
of the clock.
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The House reassembled after lunch at
half-past two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

THE INCOME-TAX (AMENDMENT)
BILL, 1965

Tue DEPUTY CHAIRMAN: Before
we tale up the Bill, I would like to in-
form the House that the time fixed for
this Bill is one and a half hours only.
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Tue MINISTER o PLANNING (SHir

T ‘ B. R. BuacaT) : Madam, I beg to move:

“That the Bill further to amend the
Income-tax Act, 1961 and to validate
certain searches under that Act, as pass-
ed by the Lok Sabha, be taken imio
consideration.”

3 - JY SN - ' 3
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This short Bill seeks to réplace the
Income-tax (Amendment) Ordinance, 1965,
which was promulgated by the President
on the 6th of January. The Biil also incor-
porates certain other amendments which are
incidental or supplemental to the matters
covered by the Ordinance.

-

ol

The main object of the Bill is the un-
earthing of unaccounted money and
recovery of tax due thereon. This object
is sought to be achieved in two ways, firstly
by strengthening the machinery to discover
and seize unaccounted assets with a view
to enforce speedy recovery of taxes in
respect of the concealed income represent-
ed by such assets and, secondly, by
encouraging persons to come forward with
voluntary disclosures of their undisclosed
income.

i, f . ‘ N -
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Hon., Members will recall that the
powers relating to search and seizure under
the Income-tax Act, 1961, were to some
extent enlarged by the Finance Act, 1964.
The income-tax authorities, however, were
not empowered to seize unaccounted assets
discovered during the search. Tn the absence
of such a power it would be possible for
the persons concerned to sequester some
of the assets even if they were discovered
during the course of the search. It was,
therefore, found necessary to take certain
additional powers so that these measures
could be really effective.

Hroq

The Bill vests powers in the income-tax
authorities to seize assets lihe money, bullion
and jewellery which represent cither wholly
or partly undisclosed income or property.
The seizure will be affected only in cases
in respect of which the officers are specifi-
cally authorised by the Director of Inspec-
tion or the Commissioner. The authorisa-
tion will not be given indiscriminately. It
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will be given only when there is reliable
information relating to books of account
or assets not disclosed to the Income-tax
Department. Every care will be taken to
see that innocent people are not harassed.
Out of over five hundred searches carried
out so far, only there proved to be abor-
tive. The unaccounted assets discovered
amount to five crores of rupees. Besides,
bogus hundi loans of fifty crores of rupees
have been found.

Surt BHUPESH GUPTA (West Bengal) :
Fifty crores of rupees of what?

Snrt B. R. BHAGAT: Bogus
loans, ‘

r

hundi

The process of investigation is continuing
and it is expected that these will yield fur-
ther results. In order that there may be
no cause for avoidable inconvenience, de-
tailed instructions have already been issued
in regard to dealing with jewellery and also
in regard to dealing with members of the
weaker sex. Officers have been instructed
to be very careful in this matter and to
take a woman officer with them, if possi-
ble, wherever it is necessary for them to
enter a house where there are women.

Sar1 BHUPESH GUPTA :
many of them in Orissa.

We need

Suer B. R. BHAGAT : In the course of
search and seizure the officers may, if it
is necessary as in the case of obstruction,
break open the lock of any door, box or
safe. Where it is not practicable to seize
any asset, the officer concerned may serve
an order on the owner or the person who
is in possession of the asset directing him
not to deal with it in any way except with
the previous permission of the officer.

DIWAN CHAMAN LALL (Punjab):
Does this refer to buildings as well ?

SHRI B. R. BHAGAT : The buildings are
there. They do not represent undisclosed
profit or income.

I RAJYA SABHA ]
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DIWAN CHAMAN LALL: It is ob-
viously disclosed but the point is that it
may have come out of assets which are
not disclosed.

SHrRI B. R. BHAGAT : That may be true,
if it is out of undisclosed income—the
money that has gone into the comstruction
of the building—but the building itself is
disclosed obviously.

Punishment is provided for contravention
of such an order. It will also be useful to
obtain statements, where possible, from the
persons concerned on the spot during the
time of search and seizure so that such
persons may not later fabricate explana-
tions.

The seizure of assets will be followed
by an enquiry by the Income-tax Officer
in order to arrive at a reasonable estimate
of the undisclosed income represented by
the assets. The person concerned will be
given a reasonable opportunity of being
heard in the course of this enquiry, It is
intended that assets which are not required
for the purpose of recovery of taxes should
be returned as early as possible. It has,
therefore, been provided that the enquiry
by the Income-tax Officer will be completed
within ninety days of the seizure. Within
this period the Income-tax Officer will pass
an order estimating to the best of his
judgment, the undisclosed income and
computing the amount of tax on the same
This estimate will be purely an ad hoc one
It will not in any way prejudice the regular
assessment which will be later completed
on the basis of such further evidence which
the assessee may produce and the Income-
tax Officer may be able together. The
Income-tax Officer will also specify the
amount of the existing liabilities under the
direct taxes enactments in respect of which
the assessee is in default or is deemed to
be in default. Only such of those assets as
are necessary for the satisfaction of the
liability in respect of the wundisclosed
income as well as the specified existing
liabilities will be retained by the Income-tax
Officer. The remaining assets will be forth-
with returnéd to the person from whose
custody they are seized.
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The Income-tax Officer can pass his
order in this connection only with the pre-
vious approval of the Commissioner, This
provision has been made so that the order
of the Income-tax Officer should be a fair
one based on the materials available. A
person who feels aggrieved by such an
order will also have the right to make an
application for appropriate relief to an
authority to be notified by the Central
Government in this behalf,

Some of the searches already made by
the Income-tax Department have been
contested in courts of law on technical
grounds. It is proposed to validate such
searches, 1t is further being clarified that
for the purpose of search and seizure pro-
ceedings in relation to which search or
seizure may be authorised will include not
only pending proceedings but also proceed-
ings which have been completed or those
which may be commenced after the date
of search., The officers conducting the
search are being empowered to requisition
the services of the police as well as other
officers of the Central Government.

The assets retained by the Income-tax
Officer will be applied for the discharge of
the existing liabilities under the Direct Taxes
Acts in respect of which the assessee is in
default or is deemed to be in default. The
remaining assets will be utilised for the
recovery of the tax determined on com-
pletion of the relevant regular income-tax
assessments in respect of the undisclosed
income, provided in respect of such tax
also the assessee is in default or is deemed
to be in default. For the purpose of re-
covery of these liabilities, the retained
assets will be deemed to be under distraint
and the Income-tax Officer can sell such
of them as may be found necessary. What-
ever assets remain after all such liabilities
have been discharged, will be returned
forthwith to the person from whose custody
they were seized.

Every care will be taken to retain only
those assets whose value will correspond
as closely as possible to the total of the
existing tax liabilities and the tax that may
be determined on regular assessment relat-

ing to the undisclosed income. There may,
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however, be some cases where the value
of the retained assets may exceed these
Liabilities, In such cases, it is proposed
that if the aggregate of the money retained
and proceeds of assets sold exceeds the
total of the existing liabilities and the lia-
bility determined on the relevant regular
assessment, the Central Government shall
pay interest at 6 per cent. per annum on
such excess. The interest will run from
the end of six months from the date of the
order of the Income-tax Officer resulting
in the retention of the assets to the date
of the regular assessment or reassessment
in respect of the concealed income.

As part of the process of unearthing un-
accounted income, it is proposed to en-
courage persons to come forward with
voluntary disclosures. The main difficulty
faced by such persons is the possibility of
heavy penalties being imposed on them or
prosecution being launched against them.
Some concessions are, therefore, being given
in this respect. The Commissioner may
reduce or waive the amount of minimum
penalty imposable in the case of a person
who has made a voluntary disclosure of his
concealed income. Further, such a person
will also not be prosecuted in respect of the
relevant assessment. In cases where the
minimum penalty imposable in respect of
all the assessment years involved exceeds
Rs. 50,000 the previous approval of the
Board will be necessary before the penalty
can be reduced or waived by the Commis-
sioner, The Commissioner will reduce
or waive the penalty imposable if he is
satisfied, firstly, that a full and true dis-
closure of the concealed income is made
before its detection by the Income-tax
Officer; secondly, that the assessee has co-
operated in any enquiry relating to the
assessment of such income; and lastly, that
tax or interest payable as a result of the
disclosure has either been paid or satisfac-
tory arrangements for payment have been
made., Similarly, the Commissioner may
also reduce or waive the minimum penalty
imposable for failure to file voluntary
return of income,

1 have no doubt that hon. Members will
support the Bill. I do not, of course,
claim that this Bill will enable us to com-
pletely eliminate the evil of tax evasion.
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Hon. Members will agree that the large
extent of tax evasion prevalent today needs
to be curbed and curbed as early as
possible. The Bill represents an
attempt directed towards this purpose.

[N

With these words, Madam, I move.

The question was proposed.

Suri DAHYABHAI V. PATEL (Guja-
rat) : Madam, I have listened very
patiently to the speech of the mover. {
have also tried to follow what happened in
the other House but I am sorry I am not
left convinced that this measure deserves
the unqualified support that he has asked
for, My reasons are firstly that the effort
made by the Government to get at un-
accounted money is too late,

Surr AKBAR ALI KHAN (Andhra Pra-
desh) : Better late than never.

Suri DAHYABHAT V. PATEL : Some-
times it is too late and nothing can be
salvaged. Mr, Akbar Al Khan, if you
are patient, you will understand.

A suggestion about this was made very
soon after the Congress Government came
into power. Steps, if not exactly these
but similar to these, were suggested but
they were not accepted. The result has
been that hidden money has become very
unfortunately a part of the business of this
country. And for how many years ? It is
known it has been there; it has been
existing all along and it has been helpful
and the Government have connived at it,
I would say that the Government have
taken full advantage of the people who
have this money. They have failed to take
action against them when it was necessary.
And the manner in which this Bill is sought
to be brought under the emergency is also
objectionable, the procedure I mean. This
does not concern the emergency in any
way or the war which this country is sup-
posed to be at with China. The emer-
gency still continues and this measure was
brought first as an ordinance and it has
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been now followed up by a Bill. 1 think
this is not a very healthy procedure. It
does not help the process of democratic
Government which we wish to establish in
this country. This has nothing to do with
the emergency; this has nothing to do with
the Chinese aggression or the difficult
situation that we are faced with. This has
been existing for so many years and the
Government has been dillydallying, hesitat-
ing and wavering what to do and what not
to do. That is why it has found itself in
this situation,

-

This Government is in the habit of tak-
ing power, then failing to utilise the power
and making the failure an excuse to ask for
more power, Madam, I am never tried
of giving the example of the nationalisation
of insurance. Nationalisation of insurance
was embarked upon with the avowed object
of saving the people who put their well-
earned savings in insurance companies
some of which were very badly managed.
But they burnt up some of the good com-
panies that were managed well also, The
bulk of the insurance business was well
managed. They punished the good com-
panies also because there were bad com-
panies, And why were some companies
bad ? Did not the Government have suffi-
cient powers ? Madam, the Government
had sufficient powers. They had appointed
a Controller of Insurance even before we
had attained independence. But the Office
of the Controller of Insurance was in
Simla, While the insurance companies
were in Bombay, Calcutta and some in
Delhi, the Controller of Insurance sat in
his office at Simla and controlled them
from there and because of his failure to
use the very wide powers that he had. the
insurance companies were nationalised and
what has happened before and after
nationalisation ? The wugly incidents that
took place before were also based on the
greed of the Congress to get more money
for their election funds.

SHrl T. V. ANANDAN (Madras) : What
about the Swatantra Party ? -

Suri DAHYABHATI V. PATEL : 1 hear
a voice, Madam. Somebody is worrying
about it. TLook at the statement that your
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own Government has put forward but that
statement does not show the correct pic-
ture. Madam, [ am glad my friend has
helpad me that I do not forget one point.
Very recently during last month before the
Kerala election, the Home Minister visited
Bombay for a day and next day the Finance
Minister visited Bombay. What did they
do there? Did they not go to certain
blackmarketeers and settle their income-
tax dues by taking one lakh of rupees for
the elections ? Did they not make these
deals before ? Why don’t they tell us what
they are doing ? These are blanket powers
to be misused, to coerce people, to make
honest people sometimes mnot honest.
Madam, I have with me an an account of
the vendetta on some poor merchants of
Firozabad just because they displeased a
certain Income-tax Officer., What vengeance
was taken on them for reporting a corrup-
tion case and you give these very people
wide powers. That is what I object to.
The Home Minister of this country and the
Finance Minister of the country when
Parliament i3 in session and when they are
supposed to be busy run up to Bombay and
tell cgertain people there, ‘we are short of
money for the Kerala elections; give us
some money’ and they settle a big case by
taking one lakh of rupees. Is that the
way of doing things ? -

Suri B. R. BHAGAT : Big case?

Tue DEPUTY CHAIRMAN : You know
about all this ?

Suri DAHYABHAI V. PATEL : Why
don’t they deny it ? Let the Home Minister
come and deny it. I ask, why did he go
to Bombay ? Let him come and make a
clean breast of the whole thing; let the
Finance Minister come and make a clean
breast. The Finance Minister is an
expert in finance. He knows the finan-
ciers; he knows the businessmen in
Bombay, Calcutta and other places, much
more intimately than I do. There are also
people like that in Madras but the first
searches were made in Bombay. I say that
it is unjust and unfair whether it is right
or wrong. To help or not to give money
is a different matter. If searches are made,
they' should be made simultaneously.

Income-Tax (Amdt) [ 9 MARCH 1965 ]
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Why give the people of Madras warning
by having the first searches in Bombay?
Because these things are happening I am
telling you and the papers are full of them.
Latterly, the papers have stopped it. Why
do you not give us full information, if
you want to do this honestly? This is an
unholy piece of legislation. I can mever
support it, Let me say that I am quite
prepared to support the Government when
they want to bring corrupt people, dis-
honest people to book, but I do not see it
in this. I do not see the capacity in the
Members sitting on the opposite Benches,
in the Ministers and their officers, This
Government has become an unholy under-
standing between a type of officers and a
type of Ministers. Have we not héard of
the Mundhra deal ? We have heard about
that and so many other scandals have been
repeated in this House. My time is limited
and I will not encroach more upon the
time, but the Orissa affair is repeated
again and again, Why not have an open
enquiry and come out with it?

Sart BHUPESH GUPTA : They have
provided for getting women searched
among those who get searched.

Suri DAHYABHAI V. PATEL: That
is making it worse. In this country at least
the womanhood is kept out of this search
affair. Does this Government want to bring
them into it? I know that in elections
young ladies who come forward to do
good work—the social services league, the
family planning and all this, these little girls
have been used for elections. They are going
to use them for these searches also And the
most objectionable feature of this is the re-
ward offered to someone who gives informa-
tion of this type. That means, you are
breaking up the family. That is what the
communists do. You are breaking up their
loyalty to an organisation. That is exactly
what the communists want. These people
want to take to communism. It is unfor-
tunate that .he Finance Minister and the
present Congress Government does not see
it. This is a ruinous piece of legislation and
this country will repent it. I have got mo
ill-gotten money. I have retired from busi-
ness. It does not matter to me, but in respect
of this ill-gotten money you are going too
much, Let the Finance Minister, if he is
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honest about it, put a statement before the
House every month saying so many searches
we have made, so much money we have
recovered, so much has been proved and
so much has been settled, for this purpose
how much we took for our Congress funds
in the bargain, etc. If they are honest, they
should give us a clear picture of this. Other-
wise, how can anyone support this Bill 7

Surt M. C. SHAH (Gujarat) : Madam
Deputy Chairman, the Bill before us 1s very
simple. In our country the unaccounted
money or unaccounted assets are a great
menace to our national economy. We have
fearnt (o our cost that it has led to profitess-
ing, it has led to hoarding and it has led to a
spiral of high prices. Because of this un-
accounted money, these calamities nave
fallen on our community and it is, therefore,
very proper that the Finance Ministry should
have necessary powers to get hold of this
unaccounted money and try to utilise it m
the best interests of the country. With the
present tax structure of the country, with
the income-tax, sur-tax, gift tax, expenditure
tax, then estate duty, with all these heavy
taxes in the countyy in the present structure,
one would wonder why one should be in-
clined to amass huge amounts of wealth.
Naturally with the long arm of law and with
this tax structure any amassed wealth is
bound to come to the Government's exche-
quer at one time or another. But it is still
strange that in spite of this taxation we find
people who are inclined to amass, by fair
means or by foul means, huge amounts of
money. I think there is another side to it.
1t is because of this tax structure that people
are inclined to have more and more of
wealth. It is for the Ministry to find out
what is the true reason. We know that in
several cities big business houses maintain
double sets of accounts. They have got code
words. When certain transactions take place,
they ask—I do not know the actual words—
whether it is to be entered in one set of
account books or the other set of account
books. That is usually the case in big metro-
politan cities and, therefore, it is necessary {
that something has to be done. Of course, !
this is a bold measure and a mgasure in
the right direction, but I am not sure whether
by this measure the unaccounted assets will
be caught hold of. However, several steps
have been taken. I was wondering whether |
the offer of voluntary disclosures within a
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period of three months would work. It is
a good suggestion. It is a good offer made
to people to disclose their unaccounted
money and pay the tax on a certain basis.
But one consideration that weighs with the
people and which we hear very frequently
from this type of people is this. Once they
declare their unaccounted money and pay
the tax as laid down in the Bill to the
Government, in future also what is the
guarantee that they will not be looked upon
as dishonest persons ? As a result of this
disclosure perhaps for years to come these
people will be considered as dishonest and
the income-tax officers will never rely upon
their statements. They will try to find out
more and say that there must be something
hidden. Whatever they say would not be
relied upon. This fear persists and, therefore,
I am voicing it for the consideration of the
Mipistry.

About searches, it has been said that when
searches are to be carried out, and where
ladies are to be interrogated and where they
are concerned, they will employ women
officers if possible. T would request that it
should not be a possibility. It must be an
essential thing. It must be a ‘must’ where
ladies are concerned. Where searches are to
be carried out on women, they must be
carried out by women officers only. It should
not be by male officers. The Minister has
just said ‘if it is possible”

SHRI B. R. BHAGAT : If it is necessary ?

SHRI M. C. SHAH : 1t is always necessary
when you are carrying out searches so far
as ladies are concerned. (Interruption).
There is another thing. We have been told
that when searches are carried out, they
are not carried out at random. The
income-tax authorities have certain religble
information and only after reliable infor-
mation is with them they carry out these
searches. Otherwise, they will be blamed
that they are carrying out searches ad hoc
without any reliable information whatso-
ever. So, this point is now clear. Now,
when these searches are carried out after
some reliable information is available with
the income-tax authorities, why should
they not manage—where searches are to
be carried out, when ladies are cotcerned
—1to see that they should be carried out
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by womeén officers alome and by none

other ?

Tue DEPUTY CHAIRMAN: Is not

that provision there?

'

SHrI M. C, SHAH : That is what he said
in his introductory remarks, that if possi-
ble, women officers will carry on searches,
with ladies.

o

SHr1 B. R. BHAGAT : There is some
misapprehension. I said that women have
to be treated with extreme care and I said
that women will be searched only by
women and not by males. That is the
intention.

T DEPUTY CHAIRMAN : Is there
not such a provision ?

Suri B. R. BHAGAT : There is no
provision as such, but I have said this. 1
have clarified it.

Surt M. C. SHAH: T 1 remember
aright, what the Minister said is: “If pos-
sible”. My objection is to the words ‘if
possible’.

SHri B. R. BHAGAT : I have not sad
that,

THe DEPUTY CHAIRMAN : Handle
women with care. That is what. he says.

Surt BHUPESH GUPTA: That we

generally do.

Surt M. C. SHAH : Already with thn
unaccounted money there is great specuia-
tion going on. In this very House questions
were put to the Finance Minister several
times as to the extent of this unaccounted
money. He said that it was not possible
to give it. Some say it is Rs. 50 crores,
some say it is Rs. 300 crores, some sav
that it is 3,000 crores. One does not know.
But when thése steps are taken, we would

Income-Tax (Amdt) [ 9 MARCH 1965 ]

Bill, 1965 2710

naturally expect that within a reasonable
period of time a proper proportion of
this money must be brought out, must be
unearthed. Otherwise, this measure has no
value, As I said earlier, this unaccounted
money is a great menace to our economy.
. . o

People at large, the masses, who have
nothing to do with this have been adversety
affected by the rising of prices and hoard-
ing and profiteering which they have to
contend with. Under these circumstances
while welcoming this piece of legisiation,
1 would request the Ministry that due
care should be taken to see that in imple-
menting the various sections of this mea-
sure honest people do not suffer and that
even in dealing with dishonest people legal
measures are taken and the authority of
the law is upheld. Thank you,

5t TREHT WHOT WiAwe (e
W) : ITAwNia AgIEAT, ag I AA-
F GO fagus @ @_T 7 qFE
AT AT B, TE a8 A qieaT IqqL
¥ s=fea fFar a7 a1, IHst aRaRF
fordr wmam & 1 T g, @t fem
g U7 IW AWM A WA(Aq g, IF!
frremT & 1 ST ST AW gAEw
1 g EFAT G 24§, I 98 XA
FI ¥ o gz fadus agl © Iufeqq
fawar war § 1 FErag onar § fFogw Ry
# FTAF 3,000 FUS To & fwUT T
g9 g, AT I9Y § Ig Wi FE M F
fr wferer & 3 o< Az g dar g s
a9 W G AT AE A U AT ATH
wa 'y fay A fey fafgaa 7 e
faar T & 1 s aE W fagas | O
Y AT &, g€ way fBaT guT 99 av
yuwTses Ay, famsr wE fems-
frare 999 &9 F oA W Ad) &,
IYE FUL AT & (AT F | ITHT G
G | ST FAT A FF T
F FATAT Wi HET IFWA ¢ | A 9E
a1 aEA IV & I AT FIT A AfEw;
Fifs ag Far Tar & 5 a7 9 fear
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gAT &7 FUST T FT &, SOH! q9E &
TF U FATHF Tramre av anfqs
AIRIST FTAH &7 T 2 | 91T | A9
T GCFT7 &7 QAT g, 99 &0 39
AN FT OF WU g AT F-AT FTH
AT GCFT FT E, SH! I AN &
FCINE | ag AT AT A T &<
g B St & v 0 &Y, 3w A <A1 orm-
Tl § g X 9B AR WY SAqUNE
¥ & §, ¥ R T wd, 99 9aEt ¥
HIE AT AT g1aT & AR forga -
T GrTaT F2r o &, S9E a9y
F g AT F T 997 o 2 S wEag
for-fan agft oy &1 zafed w=
wrawr Jt ¢ f 5@ g F i fom gan
a7 §, fawwt Fi-aefy w1 e o 21
AT &, SHF FAX FIAA fFAT A |
AT 57 fadas ¥ g8 @ da 3
9 gwd ge, TE A agd a9y war
1T & ; aifer sviy et wg ey o aaray
FHY TF T FIA 5 HUT FT °T ITAH
FLOAE | T ramag e & e
BT AT F7 F1T 47 29 2w A, A
5FUT FT 97 9 99A FB AT
TR | T IR T 50 FUT Fo Ay
gfear it =@ o= &, af ag
SIY 9 579 G | g §, qg A (STAH
TE & 1 IEET gEW U fAwTer
oifed | § a1 9 gEma o iR e
aE 399 faoga agwq g 5 g
R A FHTAT IF FEH AQTA &, T ST
FIIA FCAT ATTWAF 3 AR A TEY Ferar
f& g Tar Fan ||l T8 Sor fw
S QET U FH AW A g 99wl Fewral-
g < fear i@ ? wE F9r F qQav
far o & 1 99w FT AR ¥ I
A 7Y oy & AR A= FW TFR
Feft §, ¥ fede &< foq o §, A
UF WG ST 92 Gl R fF g iy
Frefes; fewmlarsy # v anfed
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v faeft avdes ¥ IEERT & AT A
afgd | @ v & fr o Al § Qan
far T &, wEF 9T SN 60 TEE
g% feamterss &< faar s Fr-wT
50 TTAT aF A1 FdT &, SuHT feAT-
T & faar | g faar g i oy
U ¥ @A F g, o Ay ¥
Tg WY AT T FTHOT @AM/ A
T, TR LFT AT &R |

HefY qRrEm ¥ ug o s (& gEe
IA folt fY gEE SEH AT Y
st #¢ gy & o Ay g, afF
spraaTa e e A £, i
qreadT | Fre g7 oA fRAT & av W
FH g7 FT ST FT Q@ &, T Tl
THE ST g, AT g a8 |/, o
wré warar A g &, forr A1 o
T Y &, ST @arar Ssar g+ gar
W T4 F AGAU X qL A AW
U F7 wa ¢ frada aw s AE-
T § YT FET AW §, 9% 9
wFH 339 feurede wm@T & & -
I I Wede dqr g AR ST A
Wedz W &, q1 99+ FAX faw@Emw T
< gAFq 20 feurdde gt faameam
¥ guar s fr awaw Ham € AR e
I feuddT & fameE § L salem
59 Taq e Afuwe 3@ fewéde
FI fex 1 @ &, a1 oF ww A fAwior
1T & foF &1 F AR AT FT A IRATA
FT |

g 1 Fg1 T § 5 o9 guw W@
g1, aa wafgarsil 7 agraar o S |
ag 3w & o Afgwren =7 agraar Ay
arfgn, sgi a% fF afgenstt 1 avay
21 afy e RmT grm fF w9 §9s
q ww gu oy wud  wfusiw femn
T Y IaE @ g | 9 fgRm wr
FT 087 T F AGT A GST AT §
Al MNomefr AE, a3 A
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ITH! T FAQ §A, TWAQ F A6 &
FIL W I  Afeqd F1 g fowar
a7 | afed 9 AN F AT 6
dar gt & o 3 faw w1 O IFIA
& ag WAl quEraaT | | 7 FTFW
fr oz fadas aga@ w=e1 & A T8H
FRe o agd weeT &, A S EEET
SR Fraar § frar @, &g
ST I9H FATAT (A FFAT g |
AT FaR W AT A uE g F
FLHTT A FHEAT AR F(gA( &, q8
queqr zq fadas & gorm T8 o
FHIT F( 3HF fad FIET AT 309
FIH 331 93 AH gAATT § i 9ad
F1E FAT AL & ATAAT )

SuriMaTi TARA RAMCHANDRA
SATHE (Maharashtra) : Madam Deputy
Chairman, I rise to support this Bill. I
also congratulate the Finance Minister for
his bold and courageous step and I also |
wish him every success. But I would like
again to emphasize that he should be very
stern and strict in his efforts,

into existence ? As a student of economics
I had studied the question at that time
and found various reasons for this. At the
end of the Second World War there was
inflation and there was rise in prices. There
was shortage of necessary goods and there
were various taxes levied just Iike the
E.P.T, that is, excess profits tax.

|
I
i
li
Why did this unaccounted money come ‘

There was control. The necessities of
life, all commodities, were less; the pro-
duction was less, and we had rationing for
4 long time and hence, for the goods which
were necessary for daily life this black-
market came into existence. On the ration
cards we used to get things. Just as even
now sugar is given very much less, at that
time also we used to get a very much less
quantity, The hoarders used to self these
things and there were many people who |
used to buy these goods giving them very
high prices. For sugar they were paying
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Rs. 3 a seer or like that. This money which
the traders used to get, it was not at all
possible for them to put it into account
and this vicious circle started there. To
my mind, this was started then. Naturally,
there came the idea of evading the tax.
Just as the E.P.T. was there, the idea was
again pushed forward, by which this money
which so many people were trying to keep
away from their accounts could be reco-
vered. But then the question came as to
where they put their money. And even
now, in regard to this unaccounted money,
they will have to invest it, it is not pos-
sible to keep the money or the notes for
a long period concealed. News has appear-
ed in the papers from wiich we leara that
they put the money in the bathrooms, in
safe custody, and in concealed apartments
which were created in rooms and they
were Keeping the mopey there. But for a
long time it cannot be kept like that. So.
people naturally wanted to buy gold, and
smuggled good was coming in That was
the reason why we had to pass the Gold
Control Order. Then also, some other type
of transactions take place. Even now, wa
can hear—if there is a sale or a purchase
af any house or anything like that they
say that this is the price of the house and
this is the ‘on’. This word ‘on’ has com-
into existence and I really do not under-
stand how people can dare to say that
this is the ‘on’. If we ask somebody as to
how much he paid for the house, he says,
Rs. 60,000 phis Rs. 25,000 as ‘on’. So, we
are going away from ethical values, and
nobody feels ashamed of it even to say
it in public. Sometime back, I came across
some students, They were making some
jokes. I asked them what it was and the
students said that they came by train from
such and such a place and that they came
w.t. I could not understand the meaning
of ‘w.t’. They said that it meant ‘without
ticket’. They took pride in that. In the
society we do not feel anything about it
everything goes on like that and we also
hear about it.

So, I like it that the Government has
taken this step. Somebody said that it was
too late. But it is never too late, Of course,
we are trying to do it. This practice is
unfortunately found everywhere. I think
that this practice is found even among the
doctors when their services are taken. I
really feel very sad that such an avocations
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as that of the doctor, which 1s regarded
as one of the Dbest professions, should be
tieated like this. It is sad that these people,
doctors, pleaders, etc. should resort 1o this,
that traders should resort to under-invoic-
ing and over-invoicing in import and
export matters and that income-tax officers
and other officers should do such things,
So many news items we read in the papers
and really we have to hang dJdown our
heads in shame. Then some people go on
saymg that this practice they have come
across in foreign countries, That does not
mean that we should also do it. We have
got our ethical values, we have our other
values, our religion is also telling us about
this thing. But we do not want to look
at it; we want to connive at it. T know,
last time the Government had given some
concessions to persons who purchased Gold
Bonds, but 1 am afraid not much out of
that Gold Bond Scheme came out. This
is another type of giving the concession.
Some of them say that this money should
be allowed to be invested in industries.
'This is another thing about which we
do not feel anything bad and we say that
these people should be allowed to do so and
that the industries will go on like that. 1
am afraid, Madam, if we allow such con-
cessions, the same problem will come up
agamn and again, and every vyear, every
two years or three years, we will have to
go on giving concessions. So, this practice
will not be able to solve this problem. This
is not the remedy. This is a deep-rooted
disease, the disease of cancer, it must be
operated and the roots must be taken out.
I do not feel that this concession will be
helpful fully. Of course, it may be helpful
to some extent. We must create public
opinion, we must create that type of climate
wherein we must not give any honour to
those who do such things; the society must
say that these are the culprits. I can under-
stand that sometimes if one repents he
must get a chance to lead a good life again.
I can understand it. But this cancer must
be removed with all the roots. Public
opinion must be created and the necessary
climate also we should create This evil
practice, this unsocial element, must be
nipped in the bud.

Madam Deputy Chairman, there is the
Sadachar Samiti. When somebody talks
about the Sadachar Samiti, we like to ridi-
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cule it. We like to ridicule everything, but
do not bring out anything in practice. Why
should we ridicule this Sadachar Samiti.
Everybody must be honest, everybody must
have sadachar. We know how we behave.
Nobody else need tell us; we know what
it is. We should not ridicule this, Our
children in the sthool should be taught
sudachar and this sort of thought should
be given a high place in the society.

Apother point that 1 would like to bring
to the notice of the Finance Minister is
this I do not know whether the staff is
inadequate or the staff is insufficient in the
income-tax officers. There are so many
honest people who keep their accounts in
a crude method; they keep their accounts
themselves, They cannot afford to have
auditors or chartered accountants or people
like them. These cases are not opened tor
years together. They should be opened. If
they find that there is something wrong
there, they should postpone the case. Not
to open them is a crime. After some two
or three years if the case is opened and if
they ask these people some typical questions,
nobody is expected to remember all these
questions, and they will be harassed. 1 do
not know why they keep pending such cases.
So, 1 would request the hon. Minister, when
they start with the cases of honest people,
there should be some incentive for them. I
think there is some time-limit for this, even
though for years together these cases have
been kept pending., I request the Minister
again to look into the matter and not to
keep any case pending. The Government
has nothing to lose—I know—because in
advance everybody has to give the income-
tax. Now, according to the new rules, they
are expected to know themselves how much
income-tax they have to pay. So, the Gov-
ernment has nothing to lose. But the peo-
ple are unnecessarily kept in suspense. So,
again, 1 request the Minister to look into
this,

I support the Bill. I thank you, Madam,
for giving me this much time.

Surt BHUPESH GUPTA : Madam, De-
puty Chairman, I have no objection in sup-
porting such a measure. In fact, I would
welcome it even though it is a belated and
a half-hearted measure. Mention has been
made of tax evasion which is one of the
sources of unaccounted money growing in
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the country. For the present I am not
dealing with monopolies, blackmarketeers,
speculators or for that matter certain other
people who are corrupt. Let me deal with
those who are supposed to be honest and
who deal with public funds. And 1 shall
presently reveal before the House how the
mechanism of public funds is utilised for
tax evasion, thereby creating a growing
source of unaccounted money.

Take, Madam Deputy Chairman, the
case of the Assam Relief Fund which was
created in 1960, immediately after the

Assam riots and so on. Naturally, that
Fund got exemption from income-tax; a cer-
tain exemption was given because it was a
charitable fund and certain purposes were
laid down on the basis of which the exemp-
tion was sought. Between December, 1960
and 1961, the Assam Relief Fund issued or
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gave or disbursed Rs. 2,45,000 by cheque

to one Shri Bijoyananda Chatterjee, Secre-
tary of the West Bengal Congress Commit-
tee. It was done. I repeat, Rs. 2,45.000
by cheques on the State Bank of India, I
believe, to Shri Bijoyananda Chatterjee,
Secretary of the West Bengal Congress Com-
mittee. Now @ will show you how the
Government ignored this matter. Naturally
you will say, “How do you say it is true 2"
I believe it to be true. Take one of the
cheques, cheque No. 522941 dated 13-3-61
for Rs. 27,597 on the State Bank of India.
1 am mentioning it by way of iilustration,
There was another cheque No. 522942 for
Rs. 37,021 dated 13-3-61 on the State Bank
of India. Now this is how money went to
these gentlemen, Now, the same gentle.
man, Shri Bijoyananda Chatterjee, paid
Rs. 20,000 or so to the Education Charit-
able Trust. I should like to know whether
the Government found out as to where the
money went, whether it was spent for pur.
poses for which the income-tax exemptions
were given. Our information is that money
was not at all spent for these purposes. Now
it is a matter for investigation. T am giving
you the numbers of cheques and everything
and it is for you to find out. My informa-
tion, to the best of my knowledge, is that
income-tax was evaded and the money was
diverted for purposes for which exemption
was not given. \

Here again take another example, and |
may tell you that with this fund great Con-
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gress leaders including Shri Atulya Ghosh
are connected. Take, for example, the
West Bengal Relief Fund. The West Ben-
gal Flood Relief Committee raised
Rs. 25,00,000. And suddenly we find that
in October 1961 a cheque for Rs. 2,28,000
was made out to a certain firm. Which was
that firm? And I will tell you where the
cheques went. The cheques went, I think,
again, you know where? Do you know,
can you imagine, Mr. Tankha, who the re-
cepient of the cheque was ? The payee of
that cheque was the great Shri Atulya
Ghosh. And you know when it went ? It
went just on the eve of the Third Gene-
ral Election. I should like to know whether
the particular West Bengal Flood Relief
Committee got any tax exemptions and whe-
ther this money was djsbursed and covered

by that sanction. ' -
g 2 1
LRI - \

Then, Madam, we are told that money
had been given for the construction of
Bidhan Chandra Roy Chhatrabas. I should
like you tv find out where that money went
and how it was spent, These are concrete
matters of public interest t0 which atten-
tion of the House should be drawn.

.

Similarly, we have got the Dr. B. C. Roy
Memorial Fund. A sum of Rs. 46 lakhs
also has been collected in this fund with
tax exemption. But to the best of my in-
formation, Rs. 5,000 p.m. is being spent on
Congress volunteers in offices. Now, Mr.
Akbar Ali Khan is aghast to hear such
things if he is not asleep. Now the position
is this. How these moneys are being spent
should be taken note of. T submit here that
tax evasions are taking place, and when
Congress leaders, big Congressmen connec-
ted with the Government, indulge in this
kind of thing, well, you cannot go very
far. You can catch Mala Sinha and enter
her bathroom to find out some unaccounted
money. But what abour Mr. Atulya Ghosh?
Can you not enter his house for a while and
see what is happening there ? But how can
you do that? At the Durgapur Session
money came from big people. Mr. Krishna-
machari admitted that out of Rs. 150 lakhs
contributed by the joint stock companies, a
sum of Rs. 98 iakhs went to the Congress.
What has happened to that? Therefore,
when you take money from them, you can-
not carry the drive very far.
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Again, there is the Bennett Coleman &
Co. The matter is being sought to be hush-
ed up. Many charges are there against
them. Everybody knows that the Sahu
Jain & Co. is rolling in wealth and a great
part of it may be unaccounted money. In-
deed it is unaccounted mouney. We are told
that Mr. Ashu Ghosh is making an effort
to hush up the case. In this way how can
you keep up the morale of this drive?
Now you are going and chasing the film-
stars and others, small as well as big peo-
ple. I have a piece of an information here
with me that Sahu Jain & Co. are spending
on the air fares of some of the important
Congress leaders out of this unaccounted
money and so on because then it becomes
legal money. The Bengal Bird & Co. was
hauled up for this unaccounted money.
Money had not been collected from them.
Now the legal process is taking place,

Here again 1 will give you another exam-
ple of the Bengal River Steam Navigation
Co. Madam Deputy Chairman, you will
remember that one day I asked a question
as to how much money Government advan-
ced to that company which is controlled by
Macneill & Barry Ltd. against whom there
are many allegations. It was told to the
House that between 1958 and 1963 the Gov-
ernment advanced Rs. 1,56 lakhs to that
particular company. As against that they
have no assets today. They took away thi
money abroad and that is why they hesitat-
ed to say anything,. Now what are they
doing ? They are buying its shares for
nominal value of £.1 each. There is no
asset left for the Government. According
to my calculation there is the negative assef,
a liability of Rs. 150 lakhs. Now this is
the position. Let Mr. Raj Bahadur tell ug
whether I am wrong or right, I maintain I
am absolutely right. I have got the infor-
mation from reliable sources. These are
the companies which are indulging in under-
invoicing and over-invoicing. As far as
Calcutta is concerned, the Bajoria group
and other companies are carrying on large
scale under-invoicing and over-invoicing.
But nothing is done to track that money.

Madam Deputy Chairman, take the case
of Ram Ratan Gupta of Kanpur. The
Government would not collect the money
from them. As you hnow, in 1963, in this
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| very House, the hon. Minister said that cer-
' tain properties will be attached, auctioned.
But that auction did not take place.

v s %

Suri B. R. BHAGAT : It has gone in
court.

t

Sart BHUPESH GUPTA : First warrant
was issued and then it was withdrawn. Now
I understand it has again been issued. Now
they have allowed him to go abroad. Not
only that, meanwhile his property has been
transferred to some other name and nothing
much is left in his name. Therefore, I
would like to know what you are doing
in such matters,

There are plenty of such examples. But
Mr. Krishnamachari has launched a very
great scheme for tracing unaccounted
money. The scheme is, “You give me 60
per cent. and you take 40 per cent.” and
the whole money is legalised. Is it the
way 7 How much money will come in this
’ way ? Not much? Why the Nizam’s

house is not being raided ? Why palaces
of former Maharajahs who are very well-
known for unaccounted money are not being
raided ? Why are the houses of big busi-
ness people not raided simultaneously ?
Madam, one fine morning on the 30th of
December, they raided certain offices and
houses of a number of Communists all over
the country. Why the same thing was not
done in their cases too? You have raided
in Bombay. But in Madras you take pre-
cautions. In Calcutta they take precau-
tions. I am not saying this with any pro-
vincial sense. I say why simultaneous raids
were not made all over the country in as
many houses as possible. Madam Deputy
Chairman, here, therefore, nothing will
come out., We know how much gold came
out when you asked for voluntary surren-
der. According to various calculations
there are Rs. 500 crores to Rs. 1000 crores
of unaccounted money. But out of it only
Rs. 8 crores came out. Whatever it is, it
is not coming out. What we need is penal
provision. That is to say, you should say
that these people, these big ones who evade
tax shall be sent to prison and this term
should be minimum seven years, and you
will see how these capitalists, these specula-
tors and monopolists will get the fright of
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their life. Some of them, I tell you, will
declare. 1 think Mr. Krishnamachari’s
scheme today is a scheme for those who
are in a critical situation because they can
declare and deposit some money. That
will make illegal money legal to the extent
of 40 per cent. and so on.

Madam, evasion takes place on a large
scale and that is the source. You know,
when we asked the question the other day
in the House, they said that there are only

four people in the country to-day whose |

assessed income is Rs, 25 lakhs or more—
two ladies in Jubbulpore, Mr. Shri Ram—-
but he is dead and gone—Mr. Mundhra—
his stars have fallen and others’ stars are
rising—Lala Shri Ram is dead—and one
Madras gentleman. This is the position.
Others do not have and nobody in the
country, according to them, has an income
of over Rs. 25 lakhs. Are we to believe
it ?

)

To-day’s ‘Statesman’ carries a news item,
a small one, it may have escaped the atten-
tion of hon. Members. It says :

“The Special Police Establishment of
. the Central Bureau of Investigation ha-
in a recent search of the house of an
income-tax officer, seized cash and pri-
vate boads worth more than Rs. 2 lakhs,
ornaments worth Rs. 1 lakh and several
other erticles, reports UNIL

M v

The search was part of the intensive
anti-corruption campalgn camcd out by
the SPE.

It is alleged that the officer had fav-
oured an income-tax assessee by return-
ing his account books containing entries
about lending Rs. 1,20,000. After re-
ceiving transfer orders the officer alleged-
ly assessed three firms to their advantage

and received a large sum as illegal grati-
fication.”

CELET T g

This is the news item in the ‘Statesman’. 1
am not saying about all the Income-tax
Officers. Many are good and they should
be protected. Therefore, I do not want
to say abou¢ all. This Government which
lives on the donations of the rich, multi-
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millionaire class, is not big enough perhaps
to carry out the big drive. We want an
all-out drive against unaccounted money and
also corresponding financial and econemic
measures at the economic level so that the
unaccounted money is forced to come into
the open and a beginning should be made
with the biggest in the country—the for-
mer Princes and the multi-millionaire; and
' those leaders of the Congress who have
any connection with such people should be
\ thrown out of the Congress and those peo-
! ple in the Congress High Command who
i have any connection with such people—
. these big millionaires—should also be taken
! care of. If these people remain in posi-
| tions of authority and power and in the
position of Government, I think nothing
good will come out of this drive, however
much we can support it. Unaccounted
money will continue to rule the country
and hold the Ministers in their hands and
make them play as puppets are played.

(Aewr 93w) ERCEIiG R FACeIN
AT HAT A T F-FR faa 7 T
F@ F fqa o faw g7 femn @, a1
FeATRT WY qgr fwTr T 91 SuEt
frafaa #= #7 3fee & feor mm &
HEATEM &1 AR F g9y 7 F1 g
€ T g IqY gR WA T8 gW HI
gy AT § i 24 fegeae =1 99 gomoy
TF WIS AT AT 17 FEALT 1 6T
STEAGHT, AT IH AV OFH| FIEAFEFA
feafg gw & ¥ srrors oft Fowray ag
¥ TCHTE HT 3T GET F F6q7<Y (AwTT
F1 AMILAFAT TS | TGT qF AATIL A
AT BT [ #T T4 ¢, 39 @
F R ATIFT IR N T AT qeATRT
& uger | B ZIY F AT AATIHT AT HTAY
71 4 Ag AAATE fF 7 1 ey
fagrar T § 98 wwARY fAawres &
st 7 qguanT @ gar &5 afew
HfFTT FT eI gAT & | T ghE
¥ A #1535 ga9 | fa=r w<aw feq
. 3T T VE FT FHARY arﬁ*r?@f
=S Cik o) boive SRR

‘|
|
|
l st faraga AaEETeEt Sefear
|
|
|
|
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[t Fammagmre gaTATE AYefear]

gl 9% 59 fagas #1 SEva Y, Igal
TG BT | gAT AW | Aga-8 AT Q&
g o famr feama &) oot < 0 -
faq #X W g, T FLH A TQ
g, S8 wogr  agd fear ST SniEn
AR GEF | IEqT AT HSHT AT |
TRA WY, T T AR W
e F1 qfa & fag AT e faaan
srfgTe TTEdT & 39 [ 7 fFwT w1 g
sl Y g1 aFdy g, AfFET qrar g Ay
FIHT FT 7 qg Teq g1 amar 2 frag
T q ¥ AGFTA FT 7T T FI

AR ATIE< fqggs 7 0H] wEHT
R gs & fF 3 o wgr ad smEFTar &
IR TATL Fell ST 7l I F1E <AL
T L § AT AT I FA-17F e
Y A AT FT AT AT T
ar ¥ I dugT Sufeag FAF
AT a8 s faww w1922
# @97 97 I A%, €1 1961 IA¥
srafe off At 39S 7 & q= Ty
T EYH AT TAT | AT G K O
A 13 9T g HT fEar T
AT Y TE FIEAT UFT F GIRT qAT
¥ AT FEe F T TF | s T
71 sfere Far 9@ A A g fE
™ frags d 7% doem s fed 03
21 SO qEER F F 417 oY a1
F 78 weRw  fawrer fawat ag sre
FTIA FT & 3T ATENE | 98 FeA12w
65 Al &I fawraT T 9r T 19
wLadr 9 f98aF T =7 | wwga forar m,
f6x oft g8% sremaer &7 3@ gU FR
afeads #3 fad 7% | FFaar § g
g & a1g oft e faa-aey oft 7 oy
F oA Nafed wrEee § Ay 0wy §
fr ag ag wwwy & ff gwrd s
gfafet aa=eht 91 W & s far Tag
A A & S ATAEEAT § SER
T SWEHT AW A TA AT G E

Income-Tav (Amdt) [ RAIYA SABHA ]

|

Bill, 1965 2724

gafeg ¥ fraew § & gl s
AT GO FE F7 AT AT 9 |
7 WEHT A | S AT T
AR & FF gk amfer @ &1 e
FI QAT AHTT F W) FTF 7
qTaq  FAT ATRd | AW & 7
faqmr Y z@ @99 A A TG §
I3 wF g9 A1y & fag o wAgET
FoT qfeww Am | W g el
FEA T GEAT HI RWX T G
ot aar st § f ag v & awe
U L E R A G C o O
fa gATd AR T AT A AW
FTAT &7 el o W g ? e & B
F¢1 afq F1 fearan o 7di favet mar &4
a7 A AL gHET & F ST 59 Ay
F FTE F fOH aoE dWee
fear StraT @ WY AR € e A&
gt ? gafed 3 e € R e
a8 fqaar g&r FE@  §AE Sfew
ATIHT TF 91X 78 fv=g F¢ A7 Tfed
ff g0 TH qE T HOA @7 Z !
AT FTAT A FANT FA F 9e-
fo gu erefal #1 <t qwear qfise
gromar § AR S" FWme & fag
FATEl AT FEH EFF QAT F
wrEw Fo agar & fF @ g€y A
afee qefEw wT ¥ gEfar &9
FTRR & 7g THAT § B 3 g FTAT
§ onfd 9 FT AW &4 ar
SATIT A=WT EAIT | A A TH FTLA
Fgan susHe I fed g fF 7 v
wh TETE & &9 & g 7 § Y e faegw
ot THe § g AT & | A G oA
e 9 T 32 R A & T FEAT
F1 =B qE & THHA THAT § |

GATY AT FTAT HT fovae1 qre
FTT 2, 7 fados gz a@erar | TW
FAA & I GHFT AT ATGA EAAT
fo 08 srrafway 7 qemet o fs
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A FT ATTHTT TET 97 | T 3T 9
Ferfet 1 Wrevey . w9 & faw,
¥ 9T F g 7 afwafad F9 &
fg eamg =v Frw @1 fgmdfea
AHFE F AE] FIAT ATRA & | Al 3
a9 9w A ¢ amw qy Fw #7
qTAT TEl FLG g AT AW & TG ST
G § fF T FT97 &7 T T | T8 FaT
qAF AIF-J0T g ? gHA q qERH
fragw & fe ag wafgew 7 forg aw &7
HIFIT FA1 AT g €61 & T
FE A afvaqT F @ SAERT AT
g\ml T T s
TR T ot
TH AT F A I qg AT
Z & St qere 99 g SATRT
afF fa8 9 | f T aey # AR
strafa 78 & f S srfeerdy =9 972 =
AT AT 7 S AT Afawre for
a0, afeT g 77§27 Frar & fF aw
afr1 #1 gEraw 7 fwar wd o
7z S freAe & “Search  for  black
money-venetta’ fEISETARTT F AHS
F1 faeer Se AR Aem @Y s
fF sfaardt fFm A7g & oo srfari
FT TEEN FYG E | § 78 T8 FEar
fr foae o T & enfeme § 3
a9 FEAA T 2 | AfFH T 07 A
ST e geRAT fagrem F g wvgaw
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THe DEPUTY CHAIRMAN: Mr.
Abdul Ghani, you have very little time.
Anyway begin.
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2 ) o fafree argg w@T ai A
g 3% feedio™ u% TEar g | #E
TY aTFAT qH TR T AT % AT (AT
WA E ATH J FF & oA qane @A
g\ 1N Teel A a ag #0 fo gma
TR 249 & ATHEE i g F AT @
f& o & fafadt & < fasi 4 gaar
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THe DEPUTY CHAIRMAN.
Kureel, please be very brief

Mr

SHrRt B R BHAGAT.
amendments also, Madam,

There are
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SHr1 P, I KUREEL URF TALIB:
Thank you, Madam.
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g% fradt aaeang tAad) & @1 96y
a7 g IR @ v ag areedl
gaaers F g faafaaee @10 €
F e # Fitww Fon faega a7
gafea & | F18 i Tewea wfwEe
gy g st i g el q@C A
FaT | A% AgTH T 3@A {F CRiTReT
A fsTwra g1 qEF T@T ATLE
AT IAF TET €Y A e A @Y
fo oy awr@a 2 &3 o fag oAT Tgy
straT fF Sg 3% Tt (AsmEat F1 9T
AAMEN | AR ATAEN T GAT
F a7 & fwerd g &, #9 FAT F AL
¥ foerd wrg ¥ 7B A F AvAE A
I @I ¢ | 71 fem 1 AT A
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[ @R A e “arfaa)
T arftRae & O ST § | A" A
Fed & f gw e & 18 faew,
9T FT AT AG! @A AfEA BT
9 4% § IO 019 g 99 "
qAT E 1 ol AET 9T UF  TERwEAq
wfees & agr § a9 a@ waaw
THE ZAT AT ATT JAA § | §H FTFA
I arfpe & faame =199 9
3% faeme qure fowrag o o a7
A formaa #T6 o| T AT T wF
IqF T2 I FE qg 997 TN (FAT
™y gFmaaw  rfwed faw o ¥
AR wrafeEt & A qem F g
ug Wi BREA & | A uTee § W fF
FTAT IF TET FATAE, 299 gAAT T4
FI § ITHT T A4HT T g
fear s &1

Qi 7 T2 I7EATER FEI (F A Ar(wa
F JAGATE AT AT & ST FQIQ
AT & 3T & T SATAT FTR FT T |
3D SAETET I K & fAU aFr ge-
Ry ey qFE AT W1 fF s
g, S % w18 o ¥ A | A
FT T &, foremr arer afaw & o forsr
TqEAT AT F5B¢ q7g § A T F fF
T e g A 3 e A
T IAFRI EOFA FH F fA qFAT
F |

gae 7 fF gk & T3 amed
a9 el FW E 9 A8 &l
FZAH( AT § A GeAAGEAT (T AT
g1 F & fHew TEET AT URE
st f sd% wdv T AT | FREEE A
oS AT {7 AT & A af aw
TN TW AT TAT AT § | AF GEAH-
GEAT Z@T & | FIT AE F0AAT, FAIL
fafaeed sy €, AOTSH 29SS
&, o dro FEHTAE AT & |

[ RATYA SABHA ]
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Tee DEPUTY CHAIRMAN:

Please
wind up, Mr. Kureel. .

A e v TfeR’ W
AT & AL o+l TS ZATA 1T G
w1aT foeer & qgr g | AT faet H i
SAET =G0 JIT FE TFH Y E
SUF Al F AW fRad 98-8
TRA E | qr fFaET & gt T ger AT
farat & T YT A g |

Tee DEPUTY CHAIRMAN: Mr.
Kureel, that will do. There is no time. We
have to finish it.

St e g ‘o @ ag-as
Srgred £ fos ot w99 g
FAT FAUE 5, HA FATG & SRAT
a oiforg | I ar fwaer a9 § ST
aT ST AZY A wwh | (Time
bell rings.)

st Qo o afor (wew wiw) @ &H
arerH ?

st e g0 “anfea” cd gr g
e g | F g7 fhew WigqE g |
g3 Sar g {98 70 7@ ¢, fEw aw
A & 2, 3% 0 FAFT THE |
St snfaeeeli T ®T WA & T Y
FLAFTE | 7 A=W @ § FAAT
wreT faegy & 98l ¥ TE AU FE®!
gifmrarz #¥ fear i safaat & agr
Tz 7@ 99 ga & i w7

Tae DEPUTY CHAIRMAN:
Kureel, that will do. Prof. Satyavrata.

Tt T W ERTITORT Y T

st e §aw “arfeR”’ e
% o o F w ariweetras
THIH UL & FHIT IS FL

Mr.
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Tue DEPUTY CHAIRMAN: I have
called another hon. Member., We are

fighting for time now.

Sur1 P. L. KUREEL Urf TALIB: Thank

you, Madam.]

Wto wean fagiame (Fma-fAa-
far) : Swmsrafa wgieam, foar garr aw
T FT IT F AT AT FI F1 GHEAT
TS FFE Tt fomgangd @ arat
1 qHTAT H AT FTHT & | FT AT
¢ & & ge w0 & Fww fewr
gar g g fomd & 5 #7e & man
qreq gAT | 3EFT AWIE AZ & f*
AT HI qar 9 w0 & ag o aw
2,995 FUE § a8 Far O ZAT & |
ai TR faa sivg@ 999 19 7 oF
fee Faarg @R uF SR AEA
qeed At amarn e smF feamrer
£ I9% WE u7 four gar &, @1 F Fa(
AT ¥ gg q14T FoT fr ¥ 3R I
faee ¥ A g gaw #2 fv gz
fom gar g7 St Fgr TAT R AT TE
IF MG 97 g AR FLT A5 AqE a9
g [

g0 W qEY I QUL T 99T
femars 2 & g ag 95 & f& 7w A
s esmEedr fey gu T & fAsrew
% faq s ®r a8 39 Alus qEAqr-
@F T FT gE A9 TG AT
9 JATHT AT §——ag eArArfaF g 5
T AT GTH  qarm & § q1 AR A
e FT 9ar S St g 5 qareh 9
AT § ST qE O AT F7a7 AT
fr foad aomtt a1 Fo W 9 A
TEAr 1 A x99 FGF I0 3T AT A
woH fFq S 7 ¥y agd 9gw &7
ard &, ®% arEt w1 77q 8, o g fo
g9 F( AT AT ¢ At AT qET & f
f7aqd e § 9T B9 F fear 9
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TF qIEr A AT A, I AT T F0A
FT AT AT THIW AT T qU AT 99
JTET AT FATET, I AT §F ¥4 F <
FT IAATIT FT A——HLITT § T A
g feumers—3Te At '97 F qre
FOAMGA FT A AT HIT AT T
fBar gom w1 amgx faFe smrar, dfww
AN A By ST 3T AE FA
FAT AT H VAT T qAIT
& s 7 foT gA &1 fAdraw 1 97
FETE a7 faQefi 77 ag vz &
FTTZA AT HT G T FI THY AHT,
fa s garen a3 &, W g4 fewr §
T% ¥ AET § a9+ 3797 qHaq A
T FW FIA ¢ a9 W TAF! qHE,
qY wE i AfT BYIT F, T 30 AW
F1 ITHT TEATEAT & AT A AT A
FT AT G E 1 FAfHT AT @
T IETE F 0 Tq 307 Y 7 g
#2 {5 {7 gamt & fom garm a7 AR
AT AT | ST ST FA A AR &
av Iy AT 9T T AL AAAT | AT
F o 3t fF feaer g4 snow fasTer
faar, (T uF TR AT A A &,
AT TF FFT ¥ Fr iF R ey
9T § qATE o g AT FEH F AN
HFA g AT, AIE A A O g
T GAT F AT AFA g1 A g AT
BT I F 98 U g9 & feury &7
I F g | o feafy o o g
g fr 1€ smadt wa o gq a7 &1
arex fawre & fag Ja adr @
faet @ ¥ a7 Fgw ar f fob gg
g F FAT ATTE F 99 § AW gE,
A ag FgmiF Iz aa aaad g |
T EF  qL FAT A ATZT AT T
qGF T A TF Al TT §AT A7 F1A
a1 fraw & gwty AmArT qrew S
39 Al FT IT FL AT AT A 9 @
AT 1 q1 ag @ oF A A wgfe
g, 9% sax T & fam S @
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[0 weas fagima®iT]
2 9g yafa aEgafas g adsdn g |
) ST ATY CF ®AC & FAQ AT H(TH!
F19 | ¢ T G A1 {67 4 ITAiQ
g g5 3 f& f9w% w| adt w0 g
4F AGF| €9 3T FL AN | TqEH
FAA §T CATHA T &L AT &1 3@ FY
I IETHT AT AT | TG o & T Gq90
" geafe s 99 F 9’7 4NE
3 9 &% wren 9 3 e A
aTg fAsTer 37 | {oar gam 99 fagra
Fi oqe; gEEAr AfdaF qwedr g,
g WA &1 A foom g,
IHEFT AL TAT 21 T § HIT VA F
qe.9aT & F7e0r gW fae-faw awemet
Fi (Wo-foe a0% & g9 9 &1 I9
FY g | e gaear § e
frator &7 | o Sfve fawier
F FAT A &I, HIT ATF ATGIRT
AT AT HT &1 ST d1 sy fear
g o &g Wrev #r s | fRE
¥ foqgsnr g7 Sa 7 @A Fi TEw
I ARERTH
SHn B. R. BHAGAT : Madam Deputy
Chairman, I am glad that the hon. Mem-
bers who took part in the debate gave
their serious consideration to this measure
and I am very bappy that some of the
hon. Members raised certain  objections
because this gives me an opportunity to
rebut them. I am, however, not able to
understand the tenor of the speech of the
hon. Member who initiated the discussions.
He is not here, T am sorry, but I fail to
understand why he opposed this measure.
He .said that he was totally opposed to

this measure—something like this he said,
that he was opposed to this measure.

4p. m,

SHri P. K. KUMARAN (Andhra Pra-
desh) : He thinks this to be half-hearted.

Ser1 B. R. BHAGAT : No, he did not
think so. He said that he was opposed to
this measure. I am coming to the other
point about this measure being a half-
hearted one, mentioned by some other

[ RAJYA SABHA ] N3 ul

\
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hon. Member. Members belonging to his
Party in the other House sypported this
measure and so, I think that while the
Party as a whole may be supporting this
measure, it is his personal opinion on the
basis of which he 18 opposing this
measure but 1 think if he gives a second
thought, to ‘this, certainly he will realise
that he has gone too far in his enthusiasm
to oppose anything that comes from this
side. He questioned the necessity for a
measure of this kind, the necessity for
premulgating an Ordinance. I think this is
a very valid question and 1 would like to
give an answer. It is true that the House
adjourned towards the close of December,
on the 24th of December and was schedul-
ed to meet again on the 17th of February,
1965. 1 had briefly explained the urgency
of the matter while moving the considera-
tion motion and if you would consider
that, you would find that the interval was
not an insignificant one. As I said, the
Finance Act of 1964 gave powers to the
Income-tax Officers in this respect but the
powers were not adequate when cash was
found and was to be seized by the officer
who, in pursuance of the discharge of his
duties, comes across such cash and has to
be protected. All these required some
urgent legislative powers. Secondly, it was
found in the course of these searches that
some persons were willing to come for-
ward and disclose voluntarily the un-
accounted money but the law did not pro-
vide for such contingencies and they could
not be given any facilities by way of
waiving of the penalty or punishment or
fine. Therefore, in the interests of this
important work, of finding out unaccount-
ed money and bringing it to the exchequer,
in the interests of the exchequer and in
the interests of the public officers who
were discharging their duties in the public
interest, in the interests of the assets them-
selves and in the interests also of those
who were prepared for voluntary disclo-
sures, it was necessary to take immediate
action to rectify the legal position. Realis-
ing this urgency, we had to request the
President to promulgate an Ordinance and
as soon as the Houses met we have come
forward with a Bill to replace this Ordi-
nance. The case for the issue of an Ordi-
nance is, therefore, very well justified.

A point was made about searches of
women. Actually, this has arisen from my
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speech earlhier and you were good enough
to ask whether the law provided for such
a thing. The law as such does
not provide for this but in the rules
we have provided; in the Income-Tax
Rules—and T am quoting the relevant por-
tion—we have if, “If such a person is a
woman, the search shall be made by an-
other woman with strict regard to
decency”. Already, the rules provide for
this and I said that while making the
searches, strict care would be taken to see
that no woman was questioned particularly
in respect of her jewellery or any particu-
lar property and if a woman was to be
questioned, then this would be done only
by a woman. In that case, I said, care
would be taken to see that a woman officer
was taken but the idea is that the strictest
care should be taken in questioing or in
dealing with women. I think this should
satisfy hon. Members.

A point was made about some Income-
tax Officers and a particular case was
cited. I think in this matter it would be
very desirable and healthy if we approach-
ed this question from this point of view.
Officers, particularly those dealing with
revenue matters where there is likely to be
a greater amount of temptation for mak-
ing money, will have to be strict and when
a particular officer misbehaves or is found
to be in possession of illegal money, we
thave provided for both the administra-
tive and ‘the legal machinery to punish, to
find out and punish such an officer.

ot farergen T weTeTeST W
form dg F XA AY q@raT 99 ¥ H
ay @ar war & fF SaT & sfuwmiat
FT S SHEF FTT AMEA| AATART AT
fau FTH THT §F I 9T FT 497
qeT T& |

Y #Yo HITo WA : TAH AL W
§ AT & g7 Fer fx 07 anfeed
qﬁ. . . . .

| am sorry. It is said that we should not
give powers to such officers. Then,
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cannot administer any law and so, in this
matter our approach should be that we
must provide against misuse of power. We
have to safeguard the interests of the
public and unless such powers are given,
it is impossible to deal with matters like
these.  Therefore, by and large, I think,
we have to give support to those officers
and not condemn them because if you
condemn them generally, this sets in
general demoralisation.

+ ¢ .

Surt BHUPESH GUPTA : Nobody has
condemned generally.

A farwergTe AeeerEt Sty
RS RGTME O S A A B

gqTE |

Suri B. R. BHAGAT : I am glad, but
in this particular matter his apprehension
is

Pror. SATYAVRATA SIDDHANTA-
LANKAR : Generally they harass people.

Sart B. R. BHAGAT: . un-
called for and this has been very clearly
explained. He said that we should not go
over a house and dig it up. He even drew
a simile. T do not think he meant it.

=t famergae waTeneen |vefyar
TH FHA B SO 98 A1 HIOSTER
F7 a9 & a8 fwar @0 | 96 ag O
fod g—amy #Fm ® AR fa,
W E——Fa1 fF 45 Famar a1 1

Suri B. R. BHAGAT : As I said inm
this particular matter special care is being
taken only when there is specific informa-
tion, then and then only a search will be
made. That is No. 1. The second pre-
caution is that on receiving such definite
information the decision to search cannot
be made by any Income-tax Officer but it
has to be authorised by the Commissioner
or a Director of Inspection who is even

we | senior than the Commissioner who is in
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[Shri B. R. Bhagat.]
charge. So the Commissioner will autho-
nise such a search, This is the second pre-
caution.

Suri DAHYABHAI V. PATEL: This
search at Firozabad was made without
the permission of the Commissioner ?

Suri B. R, BHAGAT : I am not 1n
possession of the facts about this particu-
lar matter but I am stating what the
general principles are. They have been
stated repeatedly and they are in the Act
itself. The point is, in this matter the facts
also prove because, as I said, in 500 cases
only three proved abortive and we have

been able to track down Rs. 5 crores of
unaccounted money and Rs. 50 crores
worth of undisclosed hundis. This itself

shows that in this particular matter not
only have the searches been successful but
they have created an impact on those tax-
dodgers who may be having undisclosed
money; they have become more uncom-
fortable.

Suri BHUPESH GUPTA : Not much.

Surt B. R. BHAGAT : What I say is
that precauttons have been taken that
innocent people should not be harassed and
that unnecessarily persons who do not
possess unaccounted money should not be
searched. All these precautions have been
taken. Therefore any fear on this account
is not justified.

The hon. Member there asked, is there
any penal provision? Can such persons
be sent to jail if they do not tell ? T was
immediately trying to remind him that
there is a penal provision. The Income-
tax Act provides that for making a false
statement or declaration.

-l o

" Sur1 BHUPESH GUPTA :
‘must’ and nothing else.

at

It must be

N vy 7 S TP PR f
Surt B. R. BHAGAT : It provides for
two years’ rigorous imprisonment. He
said seven years. Seven years is not there;
it is two years. For non-payment of tax

[ RAJYA SABHA ]

|
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also there is a penal provision. Ths hon.
Member

Surt BHUPESH GUPTA: Madam,
what I said was that there should be a
declaration by the Government that un-
less they declared their unaccounted
money by such and such time they will
be liable to a minimum of seven years’
imprisonment if the money is found with
them. This must be an absolute must.

SHRI B, R. BHAGAT : That is a sug-
gestion for amending the parent Income-
tax Act. As I said, even today there is a
penal provision.

Then, a suggestion was made that
efforts should be made to see that the cases
are disposed of expeditiously, T think in
this matter we have been tightening the
machinery. Instructions have been issued
which are followed all along the line to
a very great extent and T am absolutely at
one with the hon. Members that whatever
dues are there, they should be realised ex-
peditiously. He referred to certain cases
When matters go to court

{ bodn

Suri BHUPESH GUPTA : Who 2.

o
r

SHRI B. R. BHAGAT : T do not want
to name persons; I do not want to in-
dulge in that not very desirable practice
of naming persons who are not present in
the House. He even mentioned ar hon
Member of the other House. Hon. Mem-
bers may do so but I would not like to
indulge in giving names,

¢ '

Ve

In certain cases ‘when matters go to the
court, then we become helpless, But as [
said we are trying to tighten up the entire
administrative machinery with a view to
quick realisation and disposal of cases.
We have been making all efforts. He named
a particular Member who belonged to the
other House. Madam, I would crave your
indulgence because it is the time-honour-
ed practice of this House—in fact it is the
parliamentary practice—that when you
are going to refer to certain specific cases
and particularly when important persons
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are involved, the hon. Members should do
me the courtesy of referring it to me
earlier so that T may be able to reply.

SHrt BHUPESH GUPTA : Before Mr.
‘Gulzarilal Nanda made that statement with
regard to the Communists he did not con-
sult us.

Suri B. R, BHAGAT : But one thing 1
can say. He referred to two chequies on
the State Bapk of India and he gave the
numbers of those cheques. The House will
surely realise that any transfer made
through State Bank of India cheques will
not involve anything of this sort. There 1s
no cash transaction; it is a transaction in
cheque.

-

Surt  BHUPESH GUPTA :
understand me. The point was

Please

Surr B. R. BHAGAT :
to go jinto the details of it.

1 do rot want

THE DEPUTY CHAIRMAN: He has
understood you, Mr. Bhupesh Gupta. Let
hum finish.

Surl B. R. BHAGAT : 1 do not have
all the facts but there are two things I
want to emphasize. He referred to the two
cheques. Certainly that wohld not be un-
disclosed or unaccounted money. Secondly

Suri BHUPESH GUPTA : 1 say tax
evasion took place because the disburse-
ments are not covered by the exemptions
given to those relief funds. It is a very
serious matter.

Suri B. R. BHAGAT : That is the
second point. T am coming to that. These
relief funds are well-recognised and well
known and I think their books must be
audited. If the hon. Member is referring
to some audited report that these have not
been for approved purpose, then I have
nothing to say but certainly T think an
impression should not be sought to be
created that by a mere endorsement on
L15RS/65——8
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two cheques it has gone to certain persons
and that it has not been for approved pur-
poses. Probably for that he has to wait
for the Audit Report. If he means the
Audit Report of the two Relief Societies,
then I have no quarrel with him. But,
Madam, in this matter as I said T do not
have the facts but purely from the accep-
ted canons of public conduct in matters
connected with money or business, I think
these two things stand out. If there is a
transaction by cheque, it canngt be un-
disclosed or unaccounted money. And an
endorsement does not make it that it has
not been for the approved purpose.

With these words, Madam, I commend
the Bill to the Hquse.

T DEPUTY CHAIRMAN : The ques-
tion is:

“That the Bill further to amend the
Income-tax Act, 1961 and to validate
certain searches under that Act, as
passed by the Lok Sabha, bc taken into
consideration.”

The motion was adopted.

THe DEPUTY CHAIRMAN: We
take up the clause by clause considera-
tion of the Bill.

Clause 2—Substitution of new sections for
section 132

Tue DEPUTY CHAIRMAN : There

« are five amendments in the name of Mr.

Chordia and Mr. Abdul Ghani. You take
all the amendments together, Mr. Chordia

Y fermageTe AR S
TF-UF FIH NF VAT |
Tue DEPUTY CHAIRMAN: You

speak on gll the amendments and when
it comes to voting, we will separate them.

7 fermerare ReTEE Wil -
# FERT WA FEY AW AT AT-AAT
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[t e weTerTerStT <t fear]
AeigAt aT € A qife gRoE w7
AT G g § #UA T |

THEe DEPUTY CHAIRMAN : All right
you take No. 1.

=t farmagaTT wwTeT Aifsan
AT FIET 3H ATV F

1. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Income-
tax (Amendment) Bill, 1965, as passed
by the Lok Sabha, namely :—

‘That at page 2, line 11, the words
“or might be” be deleted.’”

w7 9w ug g fF o faEr w0y
Afew fear Jrar & oY w27 &F B
@, &1 €5y 8, 7€ diw g | AfE
THH A7 “wrze & faar war & T
T AT § | AT WEAAT wedi S
THET TqeT FT IA AT HA F1E Arafa
AT BRI

[ !

The question was proposed. nr

St dro Ao WA : ‘HrzE’ FEA
g1 a7 a7 751 v gg AT @ A &
HaY TEAT & | T ITIFEY A 37~
Yerore ol staeT &1 @ #Ar org Ay
97 qg g & & Aifaw 2 HFwar fry
AYE | ¥ F0 ST &R s fae
STEH & g9 & WA ¥ Fg ifens
grsmaar | gafau s v 7 A
wsg FT @l A1 Ifae 2 )

P Y » T
"""Ing DEPUTY CHAIRMAN : The ques-

tion is :~—

1. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing a amendment be made in the Income-

tax (Amendment) Bill, 1965, as passed
by the Lok Sabha, namely :—

‘That at page 2, line 11, the words
“or might be” be deleted.’”

The motion was negatived.

SHRT V. M. CHORDIA : Sir, I move :

2. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Income-
tax (Amendment) Bill, 1965, as passed
by the Lok Sabha, namely :—

‘That at page 3, after line 20, the
following proviso be inserted, namely :

“Provided that if the person con-
cerned in the proceedings aforesaid
is otherd than the person whose
statement is recorded, a copy of
the statement shall be furnished to
him and he shall be entitled in the
course of proceedings to cross-
esamine the person concerned”.”

Sqasafy ggear, Aav ag §
COC I T D e L ST
qATH oG aF B giEH AT SEET
F1E AFCAHT FE v qgT FAT B
ar I mm o fag s =feEd e
Tow g9 1% oqrafa 7€y £ 1 2w =Ea
Z f& sma s 7 o fd s o §6
ot FTAT TR § F .7 | af foer wwg
arg Aoty =, sAvy gF & oI ST
AIFA( TH g ¥ ¥Ew w7 T FATU
TTAT YN T(F TQAT € SHA ATT ESAT
TG FAT AGAZ, arIq o AT
zg §1¥7 aa wfen fr 9% faams
ST A IS FEY TE § IAFT FegAT F
g% & | 4 faw ug 37 e g o
s smert<t T sy @ g | & fgaTs
FEATE FLT ABA £ ST a1al 9T
I Fre CIAIFRAT FH F 0 W THATA
&1 ST =TiEd AT IuE fEwTw Sy ST
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T A g udy Sfefafy o & st
=1fed, «f® ag 9aaT IaT T ¥H

The question was proposed,

s dto WMo W : Jg HIAGT
#zed w1 wrerw g fa ag ar fafafamd
srifesws g T ag a9 adyHe
Fio Sefifers A g, fored W gwom-
fomem 37T gt & | Q1 Ag S IR
FETH IAERT AT AT = (TGS AT e
Twifadws w9 &1 afgare 24T
T1fgd, a8 zad Ifea 7&r T g=Ar
¥ | 99 FE wqaAT  qIET A1 9T
aNTE, qA S FWE A gfEard g,
g 391 o=t -

Tae DEPUTY CHAIRMAN: The
question is ;

2. “That the Rajya Sabha recom-
mends to the Lok Sabha that the fol-
fowing amendment be made in the
Income-tax (Amendment) Bill, 1965, as
passed by the Lok Sabha, namely :—

‘That at page 3, after line 20, the
following proviso be inserted,
namely :—

. “Provided that if the person con-
cerned in the proceedings afore-
said is other than the person whose

- statement is recorded, a copy of
the statement shall be furnished to
him and he shall be entitled in the
course of proceedings to cross-
examine the person concerned”.”

~

The motion wus negatived.

SHrRI V. M. CHORDIA: Madam, I

move

3. “That the Rajya Sabha recom-
mends to the Lok Sabha that the follow-
ing amendment be made in the Income-
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tax (Amendment) Bill, 1965, as passed
by the Lok Sabha, namely :—

‘That at page 3, lines 30-31, the
words “in a summary manner” be
deleted.””

(The amendment also stood in the name
of Shri Abdul Ghani).

niifews & faa st f ooy game
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The question was proposed.
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Tue DEPUTY CHAIRMAN: The

question is :

3. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Income-tax



2763

Income-Tax (Amdt)
[THe DERUTY CHAIRMAN]

{Amendment) Bil}, 1965, as paased by
the Lok Sabha, namely :—

" “That at page 3, lmes 30-31, the
words “m a summary maaner’ be
deleted.'”

The mogion was negatived.

SHrr V., M. CHORDIA Madam. 1

move .

4. “That the Rajya Sabha recomynends
to the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1965, as passed by
the Lok Sabha, nagely :—

“That at page 5. lines 11 to 14, for
the words ‘such authority, as may be
notified in this behalf by the Central
Government in the Official Gazette
(hereinafter in this section referred to
as the notified authority)’ the words

‘the Incame-tax Appeilate Tribunal'
be substituted’. ”

(The amendmcnt also stood in the name
of Shri Abdid Ghani)
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The question was proposed.
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T DEPUTY CHAIRMAN: The ‘
question is :

V

I

4. “That the Rajya Sabha recommends

to the Lok Sabha that the following

amendment be made in the Income-tax

(Amendment) Bill, 1965, as passed by
the Lok Sabha, namely :—

‘That at page 5, lines 11 to 14, for
the words “such authority as may be
notified in this behalf by the Central
Government in the Official Gazette
(hereinafter in this section referred
to as the notified authority)” the words
“the Income-tax Appellate Tribunal”
be substituted.’”

The motion was negatived.

(Amendment No. 5% was barred).

Tueg DEPUTY CHAIRMAN: The
question is : ‘

‘That clause 2 stands part of the Bill.”

The motion was adopted, ’,

Clause 2 was added to the Bill, ‘

Clauses 3 to 5 were added to the Bill.

l

Clause 6—Validation of certain searches
made.

Suri V. M. CHORDIA :
move :

Madam, I

6. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1965, as passed by
the Lok Sabha, namely :—

“That at page 9, lines 4 to 7, the
words “shall be deemed to have been
made in accordance with the provi-
sions of that sub-section as amended
by this Act as if those provisions
were in force on the day the search
was made and” be deleted’.” i

(The amendment also stood in the name
of Shri Abdul Ghani).

“ For text of ameéndment, vide cols. supra.
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The question was proposed.
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Tue DEPUTY CHAIRMAN :
question js :

The

6. “That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1965, as passed by
the Lok Sabha, namely :—

‘That at page 9, lines 4 to 7, the
words “shall be deemed to have been
made in accordance with the provi-
sions of that sub-section as amended
by this Act as if those provisions were
in force on the day the search was
made and” be deleted’.”

The motion was negatlved.

Tue DEPUTY CHAIRMAN: The

question is :
“That clause 6 stand part of the Bill.”
The motion was adopted.
Clause 6 was added to the Bill.
Clause 7 was added io he Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHr1 B. R. BHAGAT : Madam, I move:
“That the RBill be returned.”

The question was proposed.
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“That the Bill be returned.”

The motion was adopted,
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THE APPROPRIATION BILL, 1965
Tue DEPUTY MINISTER N THE

MINISTRY or FINANCE (SurRi RAMESH-

WAR SAHU) : Madam, I beg to move:

“That the Bill to authorise payment
and appropriation of certain further sums
and out of the Consolidated Fund of
India for the services of the financial
year 1964-65, as passed by the Lok
Sabha, be taken into consideration.”

PR [

This Bill arises out of the Supplementary
Demands of Rs. 165.49 crores voted by the
Lok Sabha on March 2, 1965 and the ex-
penditure of Rs. 309.52 crores charged on
the Consolidated Fund of India, as detailed
in the Supplementary Demands presented
to the House on February 23, 1965, Ex-
planations in support of the Demands
have, as usual, been given in the foot-
notes below the Supplementary Demand
Statements. [  shall, therefore, confine
myself to a few introductory remarks.

{THE VICE-CHAIRMAN (SHRE M., P. BHAR-
GavA) in the Chair]

Of the additional provision of Rs. 475.01
crores ashed for in the current batch of

Supplementary Demands, Rs. 22.64 crores '

are on Revenue Account, Rs, 109.19 crores
are for Capital Expenditure and the balance
of Rs. 343.18 crores is for Loans and
Advances and Repayment of Debt. The
net outgo from the Consolidated Fund of
India would, however, amount to Rs, 62.14
crores only as the balance will be covered
by additional receipts, recoveries, adjust-
ments and surrenders,

The major items of additional expendi-
ture on Revenue Account comprise
Rs. 6.48 crores for purchase of building
materials for certain Defence Works en-
trusted to the Central Public Works
Department, emergent minor works and
repairs and Rs. 5.82 crores on account of
enhancement in the rates of Dearness
Allowance of Central Government emplo-
yees first with effect from 1st July, 1963
and again with effect from 1st February,
1964 and Ist October, 1964, A sum of

[ 9 MARCH 1965 }
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Rs. 1.90 crores is required for the main-
tenance of National Highways and Border
Roads, while a sum of Rs. 1.62 crores is
sought for Stationery and Printing. An
additional provision of Rs. 1.16 crores has
been asked for meeting the expenditure on
relief and rehabilitation of new migrants
coming over to India from East Pakistan
since January, 1964,

On the Capital side, the largest single
item is the additional provision of Rs. 86.81
crores consequent on the stepping up of
imports of food grains and also internal
procurement. Of the other items, mention
may be made of Rs. 6.67 crores for the
Farakka Barrage Project, work on which
has gathered considerable momentum and
Rs. 5.10 crores for Capital Works of the
Posts and Telegraphs Department includ-
ing those relating to Telephone Develop-
ment Fund. A sum of Rs. 4 crores is
also required for investment in the equity
capital of the Food Corporation of India,
a wholly owned Government Corporation
set up under the Food Corporation of
India Act, 1964 as a long term measure to
deal with the food situation in the country.

Under Leans and Advances, Rs. 85 crores
are required for payment of loans to State
Governments the bulk of which comprises
Central assistance to speed up the pace of
their Development Plans in certain sectors
notably agriculture and power. In addi-
tion, a sum of Rs. 34 crores is required
for renewal of the loans advanced to the
Khadi and Village Industries Commission
for a further period of five years as it was
not in a position to repay the annual
instalments of loans on due dates.

Finally, an additional
Rs, 224 crores has been included under
“Repayment of Debt” mainly for the
national discharge of Treasury Bills, which
have a maturity of 91 days only.

provision of

1 do not wish to take the time of the
House in explaining these proposals further.
I shall, however, try to meet the points
that hon. Members may wish to raise
during the debate,

Sir, I move.

The question was proposed.



